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12.31 br •. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

Reported resilloalion of Sbrl Mohao 
KumarnmaDRdam f,om tbe Board 
of Beonet Coleman & Co. 

SHRI UMANATH ,Pudukkottaii: 
call the attention of the Minister of 
Indu!trial Development, Internal Trade and 
Company Affair, to the followinll matter of 

urlCnt public importance and request that 
be may make a statement thercon : 

"Reported resignation of the Govern-
ment nominated Director on the Board 
of ~ Bennet Coleman and Co. Sbri 
Mohan Kumaramangalam .. 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): The Bombay High Court while 
disposinll of the petition filed by the 
Government under ~  398 of the 
Companies Act, 1956 in tbe matler of MIs 
Bennel Colemar, and Co. Ltd. in its judg-
ment and order dated the 2Hth August, 
1969 reconstituted the Board of Directors 
of this Company. The reconstituted BoarJ 

wbicb is to function for a period of seven 
years from the date of the court order 
c:omprises eleven members, fiye being 
nominated by the COUlt, three of the 
Government and three of tbe shareholders. 
By tbe said order, Shri K. T. Desai, (Inc 
of tbe Court nominated Directors, was 
also appointed as cbairman of the 
Board of Directors. TIle order has 
furtber provided that the vacancietl ari.ing, 
if any in the tbree Groups shall be filled up 
by tbe Court, by the Govemmllllt and by 
tbe sbareholders, as the caSe may be. 

2. Sbri Mohan Kumaramall&8lam was 
one of the three Government nominated 
Directors undor this order. 

SHRI RANOA (Srikakulam): He 
abould never.have been appointed. He baa 
resianed from the Board of Directors and 
reasons for bis rcsianatiOD are given by blm 
in bialettera dated 13th February, 1970 and 
23rd February, 1970 addressed to me, 
c.aclosilll a copy of his leiter addreaact:l to 
Sbri K. T. Dual. CbairmaD of the loud 

man & Co. (C.'(.) 

of Directors. Copies of his aforesaid letters 
are also r:olaced on the Table of the House. 
[Placed in Llb,u,y .. 'r!e No. LT-364l!7 1 

3. The resig .. ation has been accepted 
by the Government. Earlier, Dr. E. K. 
Hazari, another Government nominated 
Director on the Board of Dlfectors of thi. 
company. on his appointment a. Deputy 

Governor of the Reserve Bank of India, haa 
submitted his resignation. These two 
vacancies haye been filled up by appointing 
the followi ng two persons: 

1. Shri M V. Paranjape, Advocate, 
Bombay 

2. Shri Rajni M. Patel, Advocate 
Bombay. 

SHRI PILOO MODY (Godhra) : Why 
don't you appoint a couple of Naxalites on 
the Board? 

SHRI NAMBlAR (firuchirappalli): 
Why tlot you appoint Sim Piloo Mody on 
the Board? 

SHRI UMANA TH: I want to bring 
facts and truth to the notice of the House 
with regard to the conduct of the Jains in 
tbis affair as well as the conduct of tbe 
Minister himself. The hon. Minister being 
a master evader in replying to que.tions, 

I would seek your protection, Sir, that he 
makes note of the points I make and gives 
reply to them. 

Mr. Mohan Kumaramangal.m's resigna-

tion has brought out in sharp relief the 
following facts. namelv, (i) 'that Bennet 

Colemlln and CompallY has completely 
passed over into the hand, of Ihe Jains ; 
and (ii) thaI in this 8ss ~ over the Govern-
ment tbemselvt s have collided. 

La.t Session, you will remember, Sir, 
this very que.tion came up and there wa. 
appreheolion in varioul sections of the 

House, thllt Go,eroment had decided to 
hand over the company to the Jains by 
accepting Mr. Ashok. Jain as Chairman of 
tbe Board. As loon as this news leaked 

out, there was a furore in this House 
objecting to that. After that, though the 
GOYCIDment stoutll denied that decision of 
tbe Government, late now, by various 
manoeuvres BDd dubious methods tbey have 
made it an accomplisbed fact that this 
c:ompany bad been banded over to the 

Jaina. 
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So far as the court is concerned I have 

no grievance. Bomhay Court orders are 
very clear. The court's iotention is very 
clear. The ~,)ur  sa d that "J Directors 
shall be appointed bv the Centra! Govern-
men!. I am f uri her of tbe view tbat 3 to 

S more directo),s should be appointed by 
the court. This w,1I I!i\e a preponderating 
and effective majority to the directors 
appointed by the court and the Gove, nment 

over the ~har h )l rs  directors." And the 
CoUlt has mentioned that .... in f .. mily Can 
never be bel'eved. can never be trusted. 
So, tbe court's intention. while making this 
arrangemen: was clcar,-thnt is -in order 
to prevent the Jains from having any control 
directly or indhectly and to keep 'he Jain's 
rep.esentative rerpt"t ually in a minority till 
the Court takes a final decision on the 
question of charges of defalcation. 

Now, what h"s happeoed is, actually, 

the court's intention hos been totally 
dtfeated Mr. K. T. Desai "as numinated 
by the Court. The hon. Minister referred 
to Mr. K. T. Desai. He was appointed as 
Chairman of the Board. 

I again '"y, I have no grievaoce with 
'he COUlt boca",e ,I.e court was 1I0t in the 

l ~  of h ~s But, Sir, 11 is revealed 
that Ihis Mr. K. 1. Desai was the adviser 
to t);e Ja ins on the malter of coveriog up 
these defalcatioos frl'm comiog to the 
notice uf Ihe Go\crnmcnl. Becau e, when 
Mr, Chopr6 was appoiOlrd by the Guvero-
meot as InspeclOr to gu i[;IO this and 
inv'Migate the al~  charges, Mr. Jain 
coosulted tI is Mr. K. 1. Desai as to bow 
tll send a reply 10 Mr. Chopra to COver up 
this defaklltion. 

And n0W, YOll find this very same Mr. 
K. T. Desai-who was once adviser to Mr. 
Jain· is the Chairman of the Board. Sir, I 
don't blame the court because it was not 
within the knowledge of the court that this 
persoo was his adviser. But Goveroment 

was certainly aware of the fact that this Mr. 
K T. Desai was adviser 80 far 85 Mr. Jain 
is coneaoed J wont 10 koow this: Why did 
the Governm,nt not br'nl i, to the notice 
of the court? Why did they not point out-

when the name was proposed-that this Mr. 
K. T. De68i was a.:tviser to the Jai".? Wby 
did tbe Governrrent not brinr it Un to the 
notie" of the (,our! ,-60 that, tbe Court 
could given a proper decision in the 

!DIIt_? 

Sir, another 3 directors, nomioated by 

the Court have now been completely won 
over by thQ, Jaios. 

Tbe net result is this, Wben the court 
appoloted ~ Directors, and 3 from the 
Government side, there were S on the one 
side aod tbe 3 of the Jains were in a 
mioority. Now, after Mr. K. T. Desai has 
come io,-he being a mao of the Jaios-plus 
3 more Directors from the court list haviog 
been woo over, now the prescot position 
is, 7 on the side of the Jains Ilod the rest 
minority on the other side. 

By this majorty, SIT, the Jains have 
completely captured the executive of the 
company as well. 

I understand this-aod I want to verify 
this from the hoo. Minister whether it is 

true or oot-that after keepiog the majority 
in tbtir hands t hay haye appointed one 
Mr Dehrjia as Gene'al Maneger in 
preferenCt' to Mr, Maokekar .. (Jntetruptlonl. 
He died later, After appointment he died. 
They appointed this person in preference to 
Mr. Mankekar who wa< already acting as 
General Manager who had been a journalist 
himself. In preference to a jouroalist. Mr. 
Dehejia was appointed. 

Now, Sir, with this majority they 
appoioted one Mr. Tanreja as Deputy 
Genua, Maoaller. How did Mr. Dchejia 
aod Mr. Tanreja come in, Sir? h~ a 

was a gift to Mr. K. T. Desai. Mr Dehejia 
was the Chairman of the State Bank and 
Mr. K. T. Dtsai wu th¢ Deputy Chairman. 
Dehejia's appointment W8/1 a price for Mr, 

K. T. De'at, io return for which, Mr. K. T. 
Desai will support the appointmeot of Mr. 
Tanreja, because this Mr. Tanreja has been 
ooe of the persooDel directors of the Jaio 
Group of enterprises and he has been ap-
pointed as Deputy Geoeral Manager. 

Now, after Shti Tanrejn's appointment 
as Deputy General Mansger, he has been 

put in charlie of the bu<incfs administration 
of tbe company. I am saying that tbi' 
conduct is thrntenlog the "ery proceediog. 
of the court, Because the administration 
Is In the custody of Shrl Tanreja 50me or 

the documents relevant tn the court 
prClCeedings are also within the c:u5tody 
of Shri Tanreja and there is very likelihood 
of their being removed already lome of the 
iocrimiD8tIDII documents must have been 
lnooved by _ For thiJ PIIQIOM he hal 
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been appoinlt'd The conspiracy between 
Shri K. T. Desai and the Jains" group has 
been proved by this fact that for the 
appointment, they m;;de out an advertisemen, 
only for a General Manager's post and not 
for an) body else. That was the decision. 

After advertising for the General 
Manager's post. they askd Shri Dehejia to 
put In his applicati,lQ : thev al~  asked Shri 
T&nreja to put in his application  and Shri 
Mankekar, on his own, put in his applica-
tion. For the General a a~ r s post, 
they have received the list. And they 
appointed the General Manager. the 
Additional General Manager and the Deputy 
General Manager which were not at all 
advertised. How did they do this? 

Tbe second point that I would like to 
know from the Government is this, You 
will find a strange 'hiDg in Ihe Resolution of 
the Board of Directors, The Resolution of 
the ~r  was opposed by Shri Mohan 
Kumaramangalam and another director. 
Shri Trivedi, I think, a Government nomi-
nated director. h ~  is a part icular pOllion 
in the resolution which is also appearing in 
the Government's ,tatement which sal'S that 
,the terms and conditions for Shri Dchejia 
will, principally, be those informally dis-
cussed with him. 

It is very strange indeed, Hne '5 a 
Board of Directors' meeting to know who 
should be an pointed. And in that resolution, 
it is stated "the service conditions will be 
discussed only af"r the appnintment : the 
appointment will be made only after the 
Board of Director's Resolution" But, the 
Resolution sa ~ 'the terms snd condttions 
for Shri Dehejia will he principally those 
which are already informally s~us  with 
Shri Dehej.. which means even before the 
Board meeting was called, ~ r  Desai and 
Jains had s uss ~ with Shri Dehejia and 

r h ~ was finalhed and this Board', 
meeting was just a rubber stamp to carry 
out their dictates. This is quoted in Shri 
Kumaramangalam's leiter. The same 
Resolutioq' sPys with reprd to Shri 
Mankekar for appointinl him as an 
Additional General Manager that 'the terms 
and conditions which may be aBreed upon 
bet"een Shri Mankekar on the one baud 
and St.ri K T. Desai and Jaina on the 
9th.r,' In contrast to tbis, the terms and 

conditions for Shri Mankekar will be 
discussed later; but for Shri Dehejia, tbe 
terms have already been informally dis-
cussed. So the conspiracy is clrearly proved. 
The net re.ult to day is that the court's 
decision to see that Jains do not have any 
control and keep tbem in a minority has 
been completely rendered lDfructuous. The 
net result is that the Chairman is controlled 
by Jains ; Ihe board is controlled by Jains 
and the executive is also controlled by 
Jains. 

AN HON, MEMBER: And Govern-
ment also is controilel' bv Jains. 

SHRI UMANATH: Yes, Government 
is also controlled by Jains, 

SHRI PILOO MODY: Purchased by 
them. 

SHRI UMANATH: Thus, the court's 
decision has been defeated. The u ~ s 

may be removed now and the court proceed-
ings may be affected. I want to know at 
lea,t, after the r~~ ~ al ion of Shri Mohan 
Kumaramangalam, from the Government 
that knowing all these denlopments within 
the director's board and this changeover 
and controi that are going to be 
passed into the hands of Jains, why 
did they keep quiet hitherto? Was it 
because the  Government wanted fait 
accampli the control going in to tbe 
hand. of Jains that they kept quiet? 

The second thing I want to know from 
the Government is this whether tbe resolu-
tion pas-cd in regard to the appoirtment 
which is affecting the court's proceedin&s in 
future al,o is subjec' to the approval of the 
Central Government. I want to know 
whether the Government have lIiven approval 
to this resolution "hich is now questioned 
and w hlcb has led to the resianation of Sbri 
Mohan Kumaramanplam. I find from tbe 
Resolution itself that this appointment is 
subjcct to the approval of the Central 
Government. I want the Central Gavernment 
to say whether tbe approval bas been alven 
by him on behalf of the Central 
Government. 

If he has not given the approval, let him 
say tho t. If be ha8 liveD ~ , that the 
resoluti"n was meant to ace U-t laq 
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CODtrol completely over the ellecutive, why 
did he do that? Finally, my question is 
whether Ihe government is prepared, having 
first tried for Sbri Kunte which ... as nOI 
possible-now this Government bas given the 

conlrol in favour of Jains-Io take over the 
Bennet Coleman and Co. and h •. d over the 

manallement to the journalists themselves. 

I do not want the Government to run It. 

Are they prepared to hand this over to the 
journalists to run it? Or alternatively will 
they approach the Bombay High Court and 
tell the court that the purpose has failed 
because of the Jains being inside the Board 
and they might ~ r~ - Shri Desai from 
t'le chairmanship and they might not al'o 
remove the otber dIrectors as ordered by 
the court. Did they bring this 10 the notice 

of the court that these devehrments arc 
Ihore '! 

Lastly, I want to lenow whether weight-
age will be Ilivcn to the Journalists for more 
representation inside there. Failing that will 
GovernmeDt agree to the appointment of a 
parliamentary cummitte" to investigate info 
the entire affair as to how this changeover 
toole place witbin that board, which led to 
the control by the Jains ? 

SHRI F. A. AHMED: The hOD. 
Member has given the whole history of the 
the case. r would like to point out that the 
board has been CODst ituted by the order of 
the court and Gover nml'nt have no hand in 
this matter. While coDstituting the board, 
the cou, t Dominated five members in its 
Individual discretion and su@gested that 
Government should give three members and 
the shareholders should give three member •. 
At the time of appointinll t·he five members 
of the board or the chairman, Mr. Desai, the 
court did not consu't Government as to 
whether  tbese perspns could be appointed ... 

SHRI PILOO MODV : The court should 
not CO'lsult Gove! nmer.t. 

SHRI F. A AHMED: 1 am stating the 
fact, namely that the court did not consul! 
Government. Therefore, the question of 

livioll .. dvice wbether a par'icular person 
was had or good and so on did not arise. 
But ill fairness to Mr. Desai. I may also 
poiDt out that the information in the hands 

of the bon. MllDlber tS not correcl. 

SHRr UMANATH : How? 

.. , 1192 (SAKA) relignatlonfrom Board 118 
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SHRI F. A. AHMED: Bee. use he was 
Ilivinl oplnioD In civil matters, and while 
doilll &e. he gave opinion in favour of the 
employees and BIlBinst the employers and 
Shri S. P. Jain I do not koow how he could 
be ooDsidercd as Mr. S. P. lain's man ... 

SHRI UMANATH: On one occasioD 
they take money from one side aDd on 
another occasioD they take money from the 
other aide. 

SHRI PILOO MODY: That is Ihe 
lawers' job. 

SHRI F. A. AHMED: I am trying to 
correct the impression of the hon, Member. 

So far 88 his IDalysls that the board has 
been won over by Shri S. P. Jain is 
concernod. I have no such information at all 
because ... 

SHRI S. KANDAPPAN (Mellurl: Will 
they inform him about it ? 

SHRI F. A. AHMED :  I have no hand 
in that matter. It Is an internal affair of 
the board itself. and the board has been 
constituted for a period of seven years, and 
I have no authority by which I can set aside 
the order of the court and Stl aside the 
board which has been constituted by tbe 
court ilaelf. 

So far as the other a ~  Dre concer-
ned, it is true that Mr. Kumaramangelam, 
apart from the ract that he was very buoy in 
Delhi and it was not possible for him to SO 
to Bombay very often and attend to this 
work, had given other r a~ s al!o for his 
resignation. namely that the aprointment of 
Ihe geoeral manaller was apinst the wishes 
of the two nominees of the Government on 
the board ; he has 81ven reasons also why 
he considered that the appointment of Mr. 
Dehejia .as not in the intere.tl of the 
board. So far as I am concerned. and so 
far a. tbe Company Law Board is concerned, 
no permission is neceuary for the 8l'polDt-
ment of a leneral mqnager. unles. and un iii 

either the entire mlnaaemeut or a subftantial 
portion of the manqement i. in the handa 
of the leDeral manlaer. In which ca'IC 

allPlicatlon has to he made and ap;l'oval of 
the Company Law Board obtained ... 
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SHRI UMANAm: The resolution is 
that mb.tnnllal power would be entrusted to 
the lIeneral mnnaaer. That is why Ibey have 
put it subject to the approval ot Govern-
ment. What will Government do now' ? 

SHRI F. A. AHMED: No application 
has yet been made before the Company Law 

Board, and if any application is mbde tbat 
a substantial pori ion of the management is 
In his hands, then the Company Law Board 
"ill lake a proper decision in this matter. 
But I may inf.lrm the hon. Member that no 
.uch application has been filed before the 
Company Law Board to decide one way or 
the other. It is also not correct that our 
members nn the board or Government have 

d.lne anything whatsoever in order to allow 
the control of Ihis board by Shri S. P. Jain. 
It is als' not correct on the part of han. 
Member 10 <.y that at any time Government 
had agrt'ed tn Brrnint Shri A. K. Jain a8 the 
chairman. That has been contradicted by 
me on the earlier occasion also. 

SHRI C. K. CHAKRAPANI IPonnan!) : 
Something is rotten 10 this  Ministry and 
since i's creation it has always helped and 
supported monopolist. and vested interests. 
Here the point is that the Jains have 
captured the entire company and so the 
ent ire Pres. controlled by the Jains had 
become imtrunent< of reactinnaries Recently 
there was an .nicale in the IIlustlated 
Weekly of !rut;', and -he heading was: 
Sheep's clothing r", frollt organisation of 
Indian communism .. r!:r/l·rruprion.f) 

MR. SPEAKER: You have said cnoullh 
already. Ask \our question. 

AN HON. MEMBER: It is " very good 
article. 

SARI HEM BARUA IMangaldai): I 
have read that article. 

SHRI C. K CHAKRAPANI: In that 
acticle t .. e name or Mohan Kumarmangalam 
wa, me.,tiQlled ... (/lIlcrruplion., ) 

MR. SPEAKER: If he write. 8 book it 
i< not nocessary you ,hould quote from that 

book. 

SHRI NAMBIAR: It i, Bennett 
Coleman's paW wbich js ~l r )ll  8 !O! 

of thinllS in India and it is doing propaganda 
against the Communist Party. 

SHRI C. K. CHAKRAPANI: Tbere is 
no article about the abolition of the privy 

purses and the entire Press bas ,upported big 
business aroups in Indi.. You lee 
here Gujral's name being mentioned ... 
(Interrupt tons. ) 

AN HON. MEMBER: More names 
should be mentioned. 

SARI C. K. CHAKRAPANI: This is 
tbe type of propaganda done by this paper. 
May I know whether the Governmert have 
ever opened their eyes and enquired as to 
'" hat has gone wrong in this institution aDd 
if s;) would the Government take proper 
action to rectify the position 1 

SARI F. A. AHMED: As the hon. 
Member is awarc. because certain things were 
haprening wi·h this concern, the Govern-
ment had filed a petition. That was peuding 
before the Court. On the basi< of it thi' 
board had now been constituted by Ihe 
courl. 

SARI NAMBIAR: That is not the 
answer to what the hon. Member a~  ... 
t lnterrurtllon .. · 

SHRI VISWANATHA MENON (E.na· 
kulam). I have got the letter written by 
Mr ha~ Kumaramangalam on 22 
February. 1970 in which he says clearly: "I 
leel that these appointments have been ~  

not from the point of view of the best 
inte .. sts of the company but as a sort of a 

via media to accommodate the views and 
desires of different persons on the board." 
It ;hows clearly that there is collution with 
the Jain company and these appointments 
have been made with that intention. When 
!he Jeport of the Sarkar Committee came up 

for discussion here and wh, n Mr. Sarknr 
resigned, this Gnvernment was not ready to 
accept his ,cEignation. Tbey were trying to 
ask him to withdraw tbe resignation, but 
when Mr. Mohan KumaramangRlam's resig-

nation came, they readily accepted it and 
they have appointed other persons and they 
are colludins. My alleaation is ·that the 
hon. Minisler is colludln. with Jain 10 81 to 
gi ye the company to the Jains. 

Another point Is, Mr. F. A. Ahmed bas 
,iven *11 aS$UrI\DCe to C;:Omrade a a ur~ , 
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M.P., that he would appoint a representative 
of the employ .. es' organisation as a Govern-
ment nominee on tbe Board. But he bas 
Dot dODe tbat, aDd I want to know the 
reasoDs for not dOing it. Wa, it to oblige 
]aln that you avoided appointing a workcl" 
representative on tbe Board? 

Another point is this: I waDt to get an 
aDswer to this. Is the Government aware 
of tbe fact that this control of Jain is 
affecting the employees' journalistic freedom 
seriously? The Delhi-hased reporting staff 
of Nova Bharat Times have been specifically 
instructed not to report anything against the 
Jan Sangh administration. (Il11erruptlon) I 
am coming to thaI. When, 15 days back, a 
reporter wrote agaiDst the Jan Sangh 
administration that watu·supply broke down, 
he W8S pulled up and directed not to write 
against the Jan Sangh administration hy 
Mr. A. K. Jain. To plcase the Jan Sangh, 
a senior employee doing the scrutinser work 
iD Navo Bharat Times was demoted to make 
way for a junior proof reader, \[,"o"uption) 
because that junior prool reader was the 
Chairman of thc Delhi Water Supply 
Committee, and he Is a Jan Sanghi. What 
action has been taken ? 

SHRI BAL RAJ MADHOK (South· 
Delhi): He is making al~  allegatioDs. 
(Interruption) 

SHRI VISWANATHA MENON: Please 
lit down, Mr. Madhok. I also know how to 
shout. 

MR. SPEAKER: Please put your 
question. 

SHRI VISWANATHA MENON: My 
particular ~ l  is. what action does he 
propose to take to protect the employees 
from Jair,'s interference and from the Jan 
Sangh infiuence. 

SHRI F. A AHMED: I bave already 
said, and baye also laid on the Toblc of tbe 
House the leiters which bave sent by Mr. 
Kumaramanplam to Ihc Cbairman of Ibe 
Board. From that, it is very clear lhat be 
had subm;t:ed his re.lpnation for two 
reasons: one is that because be bad no time 
to attend to the work by aoinll to Bombay. 
The second reason was tbat he wu not 
satisfied wilb tbe way in wbich tbe General 
Manaller and other appointments were made 
in Ihe Board. I hav: already said so. It IS 
wrODI for tbe bl'D, Member to say that 
while in one case I bave DOl accepted the 

resignatioD, in the other case I read:Jy 
accepted. the resignation submitted by Mr. 
Kumaramangalam. In fact, he had 10 write 
to me twice before I accepted his resigoa-
lion, aDd wben be was not williol to work 
on tbe Board, there was no option left for 
me but to accept tbe resignation. I do not 
know why objection caD be taken on that 
grouDd. (/nterruptlo.) 

SHRI UMANATH: Shri Moban 
Kumaramangalam mad. charge against the 
Board. Will you enquire into the truth or 
otherwise of it ? 

SHRI F. A. AHMED: As I bave 
pointed out, il is the en lire functioning of 
tbe Board. (buerruptlon) We have 10 work 
wilhin tbe law, wilhin tbc rules. Th<l only 
case in whicb tbe matler can be rdefled to 
us is when the substantial management of the 
Board is within the hands of the General 
Manaler and an application is made to UI, 
Ibe Compaoy Law Board will consider aod 
examine the wbole matter. Therefore, I 
submit tbat we had no other option bul to 
BCl:Cpt tbe resianalion submitted by  by Mr. 
Kumaramansa1am. 

So far as the olher matlen are con-
cerned, tbey arc oot relevant to the issue. 

13.00 hrl. 

MR. SPEAKER: Papers to be laid OD 

tbe Table. 

- ~ ~) ~ ~, 

ifu ~ m<n ~r ~ ~ I 'lirfOPf -~ 

-~ ;;r);;rcmr m-r qlIT ~ ~ on:: ifu ~ 
m<n ~ ~ I an<ffllIT<:" ~ f'li ~~~ 

~ ~ r~  it; " it ij"U;;r ~ 

'IT ~ Wt ~ ~~ ~ ~h  ~ li!lf1J 

-n ~ r  ~ ) it ~ fiM lIfT fit; 
;;rtr ~ oili ..". ~ r ~ ) ;;rritlTr ~) 

~ m<n ~r  it ~ ~ 'liT1i ~ ~, 

!ffiI;Ir ~ 'tiTlf rn ~ ... ~) ... 
• ~ f{!JT lIfT r~ ooflf; ll ~ 

;itt 'Irq; l ~ If': fOlQ; ~ I ~ {) 

~~ ~ trt til IflfT ~ ~ ~ m<t.r 
;.;.:riFT ~ 1ft" sr ~ ~ fu!JT? ~ 

~ Ifil ~  GW{ tifT r ~ IfliffiJi 
~l ~~ -r  
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MR. SPEAKER: Everything is con-
verted ioto a polot of order. TiJ.ere is 00 
point of order. But the minister may reply 
to it. 

SHRT F. A. AHMED: If the Govern-
ment had the entire authority to constitute 
the Board, only  in those circumstances . 

SHRT UMANATH: In the quota of 
your nomination, why not have represen-
tatives of employees? 

SHRI F. A. AHMEO : That was in the 
mind of my hon. colleague. At the aame 
time, he said  thaI this matter will be 
considered . 

~  ~~  

SHRI F. A. AHMED: How does the 
hon. member know that it was not 
considered? 

~r 1'f1 ~ : I:%' 'lft mcrWfI' i!W 
~~~ - r~  r~r~~~  

~C  ~ r ~l l  'llr ~r ~ ~ ~ I 
~~r J r r~ it <'IT ~ ~  If?.fi ~ 

'f!,orrm ~~ ~ ~ ~  T.t ~ 'lit 
~~ fJTWrT lIT ~l ? _ .. , ~) ••. 

~ ~~ ,,~ ~~)  ~ 

l{~rr, il<r ~  ~  ~ ~ Gfl'lI\iT 

~ I qr;;r ~r ,  ~ r ~ ~ h  m ;rR' 

~l~ ~  i\if m'fT ~ .•• 

MR. SPEAKR: Please sit down. He 
wrote to me that this beiog the last day, 
everything sbould be allowed in this House. 
He has not sent me any intimation or any 
motion, for my consideration. He must 
study the procedure also. 

Now. papers to be laid. 

13.02 brl. 

PAPERS LAID ON THE TABLE 

Report of Indian Siandardl Inllllation 
fur 1967-(;8 

THE MINisTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY APFAIRS (SHRI F. A. 
AHMED) : 1 bel to lay On the Table a copy 
of the Annual Report (Hiadi and BDtIieb 

versions) of the Indian Standards Institution 
for the year ~  [Placed In Library. Su 
No. LT-3612J70J. 

Report of Indiao In5tllulloa of TeebDololJ', 
Madrus for 1!168·69 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICES (SHRI BHAKT 
DARSHAN) : On behalf of Dr. V. K. R. V. 
Rao, I beg to lay on the Table a copy of tbe 
Annual Report of the Indian Institute of 
Technologoy, Madras, for tbe year 1968-69. 
[Placrd In Libra,y. See No. LT-3613/701. 

Notifications uDder P. G. lutUute or 
Medical Edncatlon and Researcb, 

Chandillarh, Act 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI B. 
S. MURTHY) : On behalf of Shri K. K. 
Shah, I beg to lay nO the Table a copy each 
of the following Notification under sub-
section (3) of section 31 of the Post-Graduate 
In.titute of Medical Educ1tion and Research, 
Cha ~rh, Act, 1966:-· 

(I) The Post-Graduate Institute of 
Medical Education aDd Researcb, 
Chandigarh (Amendment) Rules, 
1969. published in Notification No. 
S O. 2480 in Oazelle of India dated 
the 28th June, 19119. [PlaCe" III 
Llbra,y. See No LT-3614/iOJ. 

(2) The Post·Graduate Institute of 
Medical Education and Research, 
Chandigarh (Amendment, Rutes. 
1970, published io Notification No. 
S. O. 1334 in Oazette of India 
dated tbe 11th April, 1970. [Placed 
In Libra,y_ See No. LT-361S/10J 

Report or Rebabllltalloa IDdDllrfea 
CorporattoD Ltd. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI 
BHAGWAT JHA AZAD) : J bel to lay on 
the Table: 

(l) A copy each of the followIng paper. 
(Hindi and I!D&IiIb _IiODI) under 


